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]

The Lok Sabha met at Eleven of
the Clock

[Mr. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
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Lendings by Nationalised Banks
to poorer sections

*247. SHRI VIJAY KUMAR
YADAYV : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether it is a fact that the
nationalised banrks have failed to in-
crease their lendings to the poorer
sections to the stipulated one per
cent of their total advances ;

(b) if s0, what is the percentage
of the lendings to the poorer sections
during the years 1979-80 and 1980~
815 and

{c) the percentage for the richer
sections during the same period ?

THE DEPUTY MINISTER IN
THE MINISTERY OF FINANCE
(SHRI MAGANBHAI BAROT):

a) to (C) . A statement is laid on
Table of the House.

Sta'ement
(@) to (¢) . The Honourable
Member is presumably referring to

lending under the Differential Rate of
Interest Scheme which is restricted
to such persons whose family income
from all sources does not exceed Rs.
3,000 per annum in urban or semi-
urban areas or Rs. 2,000 per annum
in rural areas and except in case of
borrowers belonging to scheduled
castes/scheduled tribes, who do not
own any land exceeding 1 acre if
irrigated and 2.5 acres if unirrigated.
It was in respect of this scheme that
the banks were advised in December,
1978 to increase their lending from
halif a per cent to one per cent of their
aggregate advances outstanding at
the end of the previous year,

At the end of December, 1979,
the publicsector banks had advanced
94 per centof their aggregate advances
as at the end of previous year, under
the scheme. The figures as at the end
of December, 1980 arc not available
as yet, but it is expected that the
target of lending viz %, 1 under the
scheme wruld have been achieved.
The exXisting data collection system
does not yield information regarding
bank advances to richer sections.
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THE MINISTER OF FIN.
ANCE (SHRI R. VENKATARA™
MAN) : The so-called bi; sec”
tions which the hon. Member re-
ferred to, the industrial class, get theil
loans from two typesof institutions :
one is the financial institutions like
the IDBI, IFCI, etc., for their capital
requirements, long-term requirements.
They get their working rapital re-
quirements from nationalised ban's.

So far asthe weaker sections are
concerned, we have alreadystatedin
this answer and also in the House
that there are two sections, the pri-
ority sector and those whom we have
to define as the ‘weakest section’ entit-
led t the differential rate of interest.

If the hon. Member wants any
figures of the total money lent to the
industrial class, he must put a separa-
te question, so that I can collect the in-
formation from the nationalised banks
as well as from the other banks. This
question relates to nationalised banks
alone and, therefore, from this we
cannot give an answer.

Sofar as the weaker sections are
concerned, a completeanswer is given,
that is, to the poor people how have
an income less than Rs. 2,000 per
annum in the rural areas and those
with an income less than Rs. 3,000 per
annum in the urban areas, we are
lending at a differential rate of in-
terest, at four per cent which is the
lowest.
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SHRI R. VENKATARAMAN :
I have already stated that it is one
per cent, and we have achieved 0.94
per cent. Whether it should be ine
creased or not is another matter. At
present there isno ideaof increasing
it
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SHRI MAGANBHAI BAROT :
Long back, the guidelines have been
given with to that. It may be
appreciated that upto an amount of
Rs. 1,000 a demand promissory note
is enough. Between Rs. 1,000 and Rs.
5,000 . ...(Interruptions) The hon.
Member has asked whether there are
any particular facilities for granting
loans to the weaker sections, and that
is what I am trying to answer, There
have been relaxations : upto Rs.
5,000, whatever the borrower pur-
chases, that itself becomes the hypo-
thecation : above Rs. 5,000 and below
Rs. 25,000, hypothecation and mor-
tgage at the bank’s discretion.

SHRI KUSUMA KRISHNA
MURTHY : I had an opportunity to
see the pattern of lending by the
nationalised banks, including the di-
fferential rate of interest to the poor
and SC and ST in Particular when I
went as a member of a Parliamentary
Committee to the various nationalised
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banks. Only 19, of the total lending 1s
earmarked for this DRI scheme out
of which 409, is the minimum fixed
for Scheduled Castes and Scheduled
Tribes, Here it has been stated thas
it is restricted to such persons whose
family income from all sources does
not exceed Rs. 3,000 per annum in
urban or semi-urban areas or Rs,
2,000 per annum in rural areas and
except in the case of borrowers be-
longing to Scheduled Castes/Scheduled
Tribes, who do not own any land ex-
ceeding 1 acre if irrigated and 2.5
acres if unirrigated.

Iwould like to know when exactly
this ceiling is fixed. Qur Prime Minister
also made a policy statement that by
the end of the Sixth Plan the govern-
ment wanted to bring at least 50%, of
these people above the poverty-line.
And out of the 409, some of the banks
have not given even half of it.

Therefore, in view of this, I would
like to know whether the Ministry
is considering any proposal to raise
the minimum from 40%, to at least
80% and also the total allocation
under DRI from 1 to 2 per cent.

SHRI MAGANBHAI BAROT :
As the hon. Finance Minister has
said, we have reached 0.94%, and we
are trying to reach 1%, whichis our
guideline and which is our target
to-day.

As far as giving it to larger sec-
tions is concerned, it may be empha-
sised that thisis for the poorest among
the poor and, therefore, we have fixed
a limit and if that limit is increased;
the spread-over will be less and the
larger income-group will get the
benefit and not those form whom this
scheme is really meant,

DR. SUBRAMANIAM SWAMY:
Sir, you willsee in the reply, the Minis«
ter has said :

“The existing data collection
system does not yield informa-
tion regarding bank advances to
richer sections.”
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1 hope the Minister would correct
this lacuna in the collection of data.

Iwould like toknow this from him.
Recognising the fact that States like
UP and Bihar are poorer States and
recognising the fact that the rural
arca are poorer than the urban
areas, is itnbta fact that despite natio-
nlisation and all the promises made by
government, the credit deposit ratios
ofthe poorer statesare much smaller
than the richer states and the ratios
of the rural areas are much smaller
than the urban areas and therefore,
there is actually a transfer of resources
frmn:'t::ll'n‘ie:1 poorer areas to t}}g: richer
rass ? The poorer areas are
the richer areas and the mmmngralareas
are financing the urban areas, It
want to know whether the government
has got statistics with regard to credit
deposit ratios for the rich and
poor states and for urban and rural
areas and also whether this conclusion
is not borne out by these facts.

SHRI R. VENKATARAMAN :
Sir, this is too general a question. If
the hon. Member puts a specific ques-
tion in respect of ever state I will
give the reply. But I will broadly
support the position that the credit
deposit ratio in differnt states differs
according to the wviability of the
scheme and industrial devclopment in
those states.

DR. SUBRAMANIAM SWAMY:

That is matter evasion.
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGABHAI BAROT) ;

(@) to (d). A statement is laid
on the Table of the House.

Statement

The Reserve Bank of India has
advised all scheduled Commercial
Banks to adopt relaxed security norms
for loans upto Rs. 5,000 for agricul-
ture and allied activities. Such loans
are given against hypothecation of
crops or moveable assets where such
assets are created out of the loan
amount. No fur'her security or
guarantee is required for such loans.
A further concession is given in the
case of smaller loans upto Rs. 1,000
in which casea demand promissory
note or a loan agreement is the only
basis for grant of a loan. There is
no proposal to extend this facility
for loans of higher amounts. The
above relaxationsin the security norms
were made with a view to provide to
the weaker sections in agricultural
sector a larger access to bank credit.

Banks have also been advised that
under thesmall scale industries sec-or
composite loans upto Rs. 25,000/- to
artisans & village/cottage industries
forshmxld be sactioned as kt;crm fina?oc

uipment or as working capital or
i:mt.l;cl Such lt:cans:shcoulgg notpll:oc re-
fused for want of security or guarantee
if the proposal is otherwise viable





